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PREFACE

This Publication contains a brief resume of work done in the
Fifteenth Lok Sabha during the Ninth Session i.e. from
22 November, 2011 to 29 December, 2011.

NEW DELHI;
February, 2012 T.K. VISWANATHAN
Magha, 1933 (Saka) Secretary-General.
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1. DURATION OF SESSION

(9th Session of 15th Lok Sabha)

1. Date of Commencement : $22 November, 2011

2. Date of Adjournment sine die : *29 December, 2011

3. Date of Prorogation : 5 January, 2012

4. Total Number of days of Session : 38

5. Number of Actual days of Sittings : @24

6. Number of hours of sitting : 85 hours 01 minute

$ The first sitting commenced with the playing of National Anthem.
* The sitting ended with the playing of National Song.
@ The session was scheduled to conclude on 21.12.2011. However, as per
recommendation of BAC (30R), a sitting of Lok Sabha was fixed on 22nd December,
2011 in lieu of cancellation of sitting of Lok Sabha on 5th December, 2011. Again, as per
recommendation of BAC (33R), sittings of Lok Sabha were fixed on 27th, 28th and
29th December, 2011 in order to provide sufficient time for completion of essential items
of Government Business. Accordingly, the House was adjourned sine die on 29.12.2011.
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SUMMARY

1. Bills pending at the end of last Session 36

2. Bills introduced 27

3. Bills opposed at introduction stage Nil

4. Bills passed by Rajya Sabha and laid on the Table 5

5. Bills passed by Rajya Sabha and returned by Lok Sabha Nil
with amendments

6. Bills returned by Rajya Sabha with amendments and 1
laid on the Table of Lok Sabha

7. Bills passed 18

8. Bills returned by Rajya Sabha with amendments—agreed 1
to by Lok Sabha

9. Bills—negatived 1

10. Bills—withdrawn 2

11. Bills—part discussed 2

12. Motions for adjournment of debate on the Bills adopted Nil

13. Bills referred to Select Committee Nil

14. Bills referred to Joint Committee Nil

15. Bills reported by Select Committee Nil

16. Bills reported by Joint Committee Nil

17. Bills originated in and referred to Joint Committee Nil
by Rajya Sabha in respect of which motion for
concurrence were adopted by Lok Sabha

18. Bills referred to Standing Committees by 18

Chairman/Speaker

19. Bills reported by Standing Committees 12

20. Bills pending at the end of Ninth Session of 47
Fifteenth Lok Sabha

17



(iii) Private Members’ Bills

SUMMARY

1. Bills pending at the end of the last Session 205

2. Bills introduced Nil

3. Bills withdrawn Nil

4. Bills negatived Nil

5. Bills removed from the Register of Pending Bills Nil

6. Bills—part discussed 1

7. Bills pending at the end of the Session vide para 205
No. 3619 of Bulletin-Part II, dated 24.1.2012
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8. LEAVE OF ABSENCE

Sl. Name of Member Period for which Date when
No. Leave granted Leave granted

1. Shri A. Raja 15.08.2011 to 08.09.2011
and

22.11.2011 to 22.12.2011

2. Shri Madhu Koda 22.11.2011 to 22.12.2011 20.12.2011

3. Shri Suresh Kalmadi 22.11.2011 to 22.12.2011

4. Smt. Shruti Choudhry 22.11.2011 to 22.12.2011

31

}
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Motions under Rules 191 and 342

SUMMARY

No. of notices received : 792

No. of motions admitted : 82

No. of motions discussed : 1

No. of discussions completed : 1

No. of discussions remained : Nil
part-discussed

Total time taken : 5 minutes
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References on Landmark Anniversaries and Other Occasions

Sl. Occasion Date of Date of Time taken
No. occasion reference H.  M.

1. Reference on the occasion of 26.11.2011 28.11.2011 00 01
3rd anniversary of the Terrorist
Attack in Mumbai

2. Reference on the occasion of 01.12.2011 01.12.2011 00 01
World AIDS day

3. Congratu latory reference to 08.12.2011 09.12.2011 00 01
Shri Virender Sehwag on creating
world record in one day interna-
tional cricket

4. Reference on the occasion of 12.12.1911 12.12.2011 00 01
100 years of return of Capital of
 the country to Delhi

5. Reference regarding homage to 13.12.2001 13.12.2011 00 01
the Martyrs of  Terrorist Attack on
Parliament

6. Reference on the occasion of 19.12.1961 19.12.2011 00 01
Golden Jubilee of liberation of Goa

7. Reference on the occasion of 25.12.2011 27.12.2011 00 01
150th Birth anniversary of  Pandit
Madan Mohan Malaviya

8. Reference on the completion of 27.12.2011 27.12.2011 00 01
100 years of first rendition of
National Anthem
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13. PAPERS LAID ON THE TABLE

(a) By Government ......................... 1712

(b) By Private Members ......................... Nil



14. PANEL OF CHAIRMEN

Sl. No.  Name of Member Date of Nomination

 1. Shri Basudeb Acharia

 2. Shri P.C. Chacko

 3. Smt. Sumitra Mahajan

 4. Shri Inder Singh Namdhari

 5. Shri Francisco Sardinha 05.06.2009

 6. Shri Arjun Charan Sethi

 7. Dr. Raghuvansh Prasad Singh

 8. Dr. M. Thambidurai

 9. Dr. (Ms.) Girija Vyas

10. Shri Satpal Maharaj 01.03.2011
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15. QUESTIONS

(i) Starred Questions

(a) Number of Questions put down in 400
Question Lists for oral answer

(b) Number of Questions orally answered 41

(ii) Short Notice Questions

(a) Number of Questions put down in Nil
Short Notice Question List

(b) Number of Short Notice Questions Nil
orally answered

(c) Number of Short Notice Questions Nil
Laid on the Table of the House

(iii) Unstarred  Questions

(a) Number of Questions put down in 4600
Question Lists for written answers

(b) Number of Questions for which written 4959
answers were laid on the Table including
those put down for oral answers but
were not called for answers.



48

(iv) Abstract of Statement(s) made by the Ministers correcting the
 replies already given by them to Questions in the Lok Sabha

Sl. Date of Statement made No. of Date of Subject of
No. correcting by Question Answer to the Question

the reply to which the
Statement Question
was made

1. 22.11.2011 Minister of State USQ No. 30.08.2011 Rise in
(Independent 4568 Prices
Charge) in the
Ministry of
Consumer Affairs,
Food and Public
Distribution

2. 21.12.2011 Minister of State USQ No. 03.08.2011 Irregularities
in the Ministry of 654 in MDMS
Human Resource
Development

3. 21.12.2011 Minister of State USQ No. 17.08.2011 Job Oriented
in the Ministry of 2656 Higher
Human Resource Education
Development

4. 21.12.2011 Minister of State in USQ No. 30.11.2011 Construction
the Ministry of 1519 of University
Human Resource Building
Development
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17. RESOLUTIONS

Private Members' Resolutions

SUMMARY

1. No. of Notices of  Resolutions received : 5

2. No. of Resolutions discussed : NIL

3. No. of Resolutions adopted : NIL

4. No. of Resolutions withdrawn : NIL

5. No. of Resolutions negatived : NIL

6. No. of Resolutions on which debate : NIL

was adjourned

7. No. of Resolutions part-discussed : 1
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SUMMARY

No. of notices received : 287

No. of discussions admitted : 3

No. of discussions completed : 2

No. of discussions remained : 1
part-discussed

Total time taken : 9 hrs. 24 minutes
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21. STATEMENTS

(i) Statements made/laid by Ministers under Rule 372 during Ninth
Session of Fifteenth Lok Sabha

Sl.No. Brief subject Name of Minister Date Time Taken
H. M.

*1. Regarding the inflation situation in Shri Pranab Mukherjee 22.11.2011 00 01
 India.

*2. Correcting the reply given on Prof. K.V. Thomas 22.11.2011 00 01
30.8.2011 to Unstarred Question
No. 4568 by Shri Rajiv Ranjan
Singh Alias Lalan Singh, M.P. and
other Members regarding 'Rise in
Prices' and reasons for delay in
correcting the reply.

*3. Regarding incident of fire in train Shri Dinesh Trivedi 22.11.2011 00 01
No. 13009 Howrah-Dehradun
Express between Nimiaghat and
Parasnath stations of East Central
Railway on 22.11.2011.

*4. Regarding the first meeting of Shri Kapil Sibal 25.11.2011 00 01
Prime Minister's Committee on
National e-Governance Plan
(NeGP) held on November 23,
2011.

*5. Regarding the decision of the Shri Anand Sharma 25.11.2011 00 01
Union Cabinet on the Revival
Reform and Restructuring Package
for handloom sector.

*6. Regarding the policy on Foreign Shri Anand Sharma 25.11.2011 00 01
Direct Investment for allowing FDI
in Multi-Brand Retail Trading and
liberalization of the policy in Single-
Brand Retail Trading.

7. Regarding the Government's Shri Pranab Mukherjee 7.12.2011 00 02
decision to suspend permission of
51% FDI in Multi-Brand retail trade
till a consensus was developed
through consultation among
various stakeholders.

*8. Regarding the United Nation's Smt. Jayanthi 16.12.2011 00 01
Climate Change Conference at Natarajan
Durban.

*Laid a copy (Hindi and English versions) of the statement.
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*9. Regarding the decision of the Shri Anand Sharma 19.12.2011 00 01
Union Cabinet on the
Comprehensive Package for
handloom sector.

10. Regarding Court hearing in a Shri S.M. Krishna 20.12.2011 00 09
Russian city on the Bhagwad Gita.

*11. Correcting the replies given to Smt. D. Purandeswari 21.12.2011 00 01
Unstarred Question No. 654 dated
3.8.2011 asked by Shri Harsh
Vardhan and Smt. Sushila Saroj,
M.Ps regarding "irregularities in
MDMS" and reasons for delay in
correcting the reply.

*12. Correcting the replies given to Smt. D. Purandeswari 21.12.2011 00 01
Unstarred Question No. 2656
dated 17.8.2011 asked by
Sarvashri Badruddin Ajmal and
Hamdullah Sayeed, M.Ps regarding
"Job Oriented Higher Education"
and reasons for delay in correcting
the reply.

*13. Correcting the replies given to Smt. D. Purandeswari 21.12.2011 00 01
Unstarred Question No. 1519
dated 30.11.2011 asked by
Shri Sudarshan Bhagat, M.P.
regarding "Construction of
University Building" and reasons
for delay in correcting the reply.

14. Regarding creation of a sub-quota Shri Salman Khurshid 28.12.2011 00 11
of 4.5% for centrally notified
minority communities within the
reservation of 27% quota available
to Other Backward Classes
(OBCs) in Government jobs and
admission to Central Educational
Institutions.

*Laid a copy (Hindi and English Versions) of the statement.

Sl.No. Brief subject Name of Minister  Date Time Taken
H. M.
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(ii) Statements made/laid by Ministers under Direction 73a of
Directions by the Speaker during Ninth Session of

Fifteenth Lok Sabha
Sl.No. Brief subject Name of Minister Date Time Taken

H. M.

*1. Status of implementation of the Prof. K.V. Thomas 29.11.2011 00 01
recommendations contained in the
13th Report of the Standing
Committee on Consumer Affairs,
Food and Public Distribution,
pertaining to the Department of
Consumer Affairs, Ministry of
Consumer Affairs, Food and Public
Distribution.

*2. Status of implementation of the Shri V. Kishore 2.12.2011 00 01
recommendations contained in the Chandra Deo
5th Report of the Standing
Committee on Social Justice and
Empowerment on Demands for
Grants (2010-11), pertaining to the
Ministry of Tribal Affairs.

*3. Status of implementation of the Shri Pawan Kumar 8.12.2011 00 01
recommendations contained in Bansal
the 4th Report of the Standing
Committee on Water Resources on
"Working of Brahmputra Board",
pertaining to the Ministry of Water
Resources.

*4. Status of implementation of the Shri Virbhadra Singh 8.12.2011 00 01
recommendations contained in the
222nd Report of the Standing
Committee on Industry on Action
Taken by the Government on the
recommendations contained in the
217th Report of the Committee on
Demands for Grants (2010-11),
pertaining to the Ministry of Micro,
Small and Medium Enterprises.

*5. Status of implementation of the Shri Dinsha Patel 9.12.2011 00 01
recommendations contained in the
9th Report of the Standing
Committee on Coal and Steel on
Demands for Grants (2009-10),
pertaining to the Ministry of Mines.

57

*Laid a copy (Hindi and English Versions) of the statement.



*6. Status of implementation of the Shri Mallikarjun Kharge 12.12.2011 00 01
recommendations contained in
the 40th Report of the Standing
Committee on Labour on 'problems
being faced by workers due to
sickness of HMT Units', pertaining
to the Ministry of Labour and
Employment.

*7. Status of implementation of the Shri Sharad Pawar 13.12.2011 00 01
recommendations contained in the
11th Report of the Standing
Committee on Agriculture on
'Deficient Monsoon and steps taken
by the Government to mitigate its
impact on Agriculture Sector',
pertaining to the Ministry of
Agriculture.

*8. Status of implementation of the Prof. K. V. Thomas 13.12.2011 00 01
recommendations contained in the
11th Report of the Standing
Committee on Food, Consumer
Affairs and Public Distribution on
Demands for Grants (2010-11),
pertaining to the Department of
Food and Public Distribution,
Ministry of Consumer Affairs, Food
and Public Distribution.

*9. Status of implementation of the Shri Praful Patel 15.12.2011 00 01
recommendations contained in the
218th and 219th Reports of the
Standing Committee on Industry,
pertaining to the Ministry of Heavy
Industries and Public Enterprises.

*10. Status of implementation of the Dr. M. Veerappa Moily 15.12.2011 00 01
recommendations contained in the
37th Report of the Standing
Committee on Finance on Demands
for Grants (2011-12), pertaining to
the Ministry of Corporate Affairs.

*11. Status of implementation of the Shri Vincent D. Pala 15.12.2011 00 01
recommendations contained in the
17th Report of the Standing
Committee on Social Justice and
Empowerment on Demands for
Grants (2011-12), pertaining to the
Ministry of Minority Affairs.

Sl.No. Brief subject Name of Minister Date Time Taken
H. M.

*Laid a copy (Hindi and English Versions) of the statement.
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*12. Status of implementation of the Shri V. Kishore 16.12.2011 00 01
recommendations contained in Chandra Deo
the 10th Report of the Standing
Committee on Social Justice and
Empowerment on implementation
of Scheduled Tribes and Other
Traditional Forest Dwellers
(Recognition of Forest Rights) Act,
2006—Rules made thereunder,
pertaining to the Ministry of Tribal
Affairs.

*13. Status of implementation of the Shri Anand Sharma 19.12.2011 00 01
recommendations contained in the
97th Report of the Standing
Committee on Commerce on
Demands for Grants (2010-11),
pertaining to the Department of
Industrial Policy and Promotion,
Ministry of Commerce and Industry.

*14. Status of implementation of the Shri K.H. Muniyappa 20.12.2011 00 01
recommendations contained in the
11th and 12th Reports of the
Standing Committee on Railways
on Demands for Grants (2011-12)
and New Railway Recruitment
Policy, respectively, pertaining to
the Ministry of Railways.

*15. Status of implementation of the Shri K.C. Venugopal 20.12.2011 00 01
recommendations contained in the
9th, 10th and 14th Reports of the
Standing Committee on Energy on
'Funding of Power Projects',
'Availability of Gas and Coal for
Power Sector' and 'Transmission
and Distribution Systems and
Networks', respectively, pertaining
to the Ministry of Power.

*16. Status of implementation of the Shri Praful Patel 22.12.2011 00 01
recommendations contained in the
198th Report of the Standing
Committee on Industry on
Professionalization of Boards of
CPSEs, pertaining to the
Department of Public Enterprises,
Ministry of Heavy Industries and
Public Enterprises.

Sl.No. Brief subject Name of Minister Date Time Taken
H. M.

*Laid a copy (Hindi and English Versions) of the statement.
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*17. Status of implementation of the Smt. Panabaka 22.12.2011 00 01
recommendations contained in Lakshmi
the 16th Report of the Standing
Committee on Labour on
'Development of Jute Sector',
pertaining to the Ministry of Textiles.

18. Status of implementation of the Shri Pawan Kumar 27.12.2011 00 01
recommendations contained in Bansal
the Eighth Report of the Standing
Committee on Water Resources on
Demands for Grants (2011-12),
pertaining to the Ministry of Water
Resources.

19. Status of implementation of the Shri Mukul Wasnik 27.12.2011 00 01
recommendations contained in the
Fourth Report of the Standing
Committee on Social Justice and
Empowerment on Demands for
Grants (2010-11), pertaining to the
Ministry of Social Justice and
Empowerment.

20. Status of implementation of the Shri Mukul Wasnik 27.12.2011 00 01
recommendations contained in the
11th Report of the Standing
Committee on Social Justice and
Empowerment on Scholarship
schemes for Scheduled Castes
and Other Backward Classes,
pertaining to the Ministry of Social
Justice and Empowerment.

21. Status of implementation of the Shri Srikant Kumar 29.12.2011 00 01
recommendations contained in Jena
the 13th Report of the Standing
Committee on Chemicals and
Fertilizers on 'Production, Pricing
and Distribution of Molasses',
pertaining to the Ministry of
Chemicals and Fertilizers.

Sl.No. Brief subject Name of Minister Date Time Taken
H. M.

*Laid a copy (Hindi and English Versions) of the statement.
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(iii) Statements made/laid by Ministers regarding Government
Business during Ninth Session of Fifteenth Lok Sabha

Sl.No. Brief Subject Name of Minister Date Time Taken
H. M.

*1. Government business for the Shri Pawan Kumar 25.11.2011 00 01
week commencing the Bansal
28th November, 2011

2. Government business for the Shri Pawan Kumar 2.12.2011 00 02
week commencing the Bansal
7th December, 2011

3. Government business for the Shri Pawan Kumar 9.12.2011 00    08
week commencing the Bansal
12th December, 2011

*4. Government business for the Shri Pawan Kumar 16.12.2011 00    01
remaining part of the Session. Bansal

*Laid a copy (Hindi and English Versions) of the statement.
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(iv) Matters under Rule 377—Position regarding
receipt of replies from Ministries during
Fifteenth Lok Sabha (As on 15.02.2012)

Session Total No. of Pending Percentage of
Number of replies replies sent to

Matters received members by the
` raised Ministries

First Session
(01.06.2009 to 09.06.2009) 37 24 13 64.86

Second Session
(02.07.2009 to 07.08.2009) 322 234 88 72.67

Third Session
(19.11.2009 to 18.12.2009) 185 138 47 74.59

Fourth Session
(22.02.2010 to 07.05.2010) 312 227 85 72.75

Fifth Session
(26.07.2010 to 31.08.2010) 276 179 97 64.85

Sixth Session
(09.11.2010 to 13.12.2010) 259 141 118 54.44

Seventh Session
(22.02.2011 to 25.03.2011) 251 137 114 54.58

Eighth Session
(01.08.2011 to 08.09.2011) 325 134 191 41.23

Ninth Session
(22.11.2011 to 29.12.2011) 314 66 248 21.01

2281 1280 1001 56.11
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(v) Statement showing the time lost owing to interruptions and
adjournment of the House during the 9th session of the

15th Lok Sabha

Date Time Lost due to Time Lost Due to Remarks
Interruptions Adjournment of the

House following
Interruptions

H. M. H. M.

1 2 3 4

22.11.2011 0 01 5 33 At 1121 hrs., interruptions started and
continued up to 1122 hrs. At 1122 hrs.,
due to interruptions, House was
adjourned to meet again at 1200 hrs.

At 1205 hrs. due to interruptions,
House was adjourned for the day.

23.11.2011 — 5 53 At 1105 hrs., due to interruptions,
House was adjourned to meet again at
1200 hrs.

At 1202 hrs., due to interruptions,
House was adjourned for the day.

24.11.2011 0 02 5 45 At 1103 hrs. interruptions started and
continued up to 1105 hrs. At 1105 hrs.,
due to interruptions, House was
adjourned to meet again at 1200 hrs.

At 1205 hrs., due to interruptions,
House was adjourned to meet again at
1400 hrs.

At 1405 hrs., due to interruptions,
House  was adjourned for the day.

25.11.2011 0 02 5 09 At 1101 hrs. interruptions started and
continued up to 1103 hrs. At 1103 hrs.,
due  to interruptions, House was
adjourned to meet again at 1200 hrs.

At 1248 hrs., due to interruptions,
House was adjourned for the day.

28.11.2011 0 03 5 52 At 1101 hrs. interruptions started and
continued up to 1104 hrs. At 1104 hrs.,
due  to interruptions, House was
adjourned to meet again at 1200 hrs.

At 1204 hrs., due to interruptions,
House was adjourned for the day.
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29.11.2011 --- 5 56 At 1102 hrs.  due  to interruptions,
House was adjourned to meet again at
1200 hrs.

At 1202 hrs., due to interruptions,
House was adjourned for the day.

30.11.2011 --- 5 55 At 1102 hrs.  due  to interruptions,
House was adjourned to meet again at
1200 hrs.

At 1203 hrs., due to interruptions,
House was adjourned for the day.

01.12.2011 0 01 5 53 At 1103  hrs., interruptions started and
continued upto 1104 hrs. At 1104 hrs.,
due  to interruptions, House was
adjourned to meet again at 1200 hrs.

At 1203 hrs., due to interruptions,
House was adjourned for the day.

02.12.2011 0 01 5 54 At 1101  hrs., interruptions started and
continued upto 1102 hrs. At 1102 hrs.,
due  to interruptions, House was
adjourned to meet again at 1200 hrs.

At 1204 hrs., due to interruptions,
House was adjourned for the day.

08.12.2011 0 06 1 44 At 1103  hrs., interruptions started and
continued upto 1104 hrs. At 1104 hrs.,
due  to interruptions, House was
adjourned to meet again at 1200 hrs.

At 1207  hrs., interruptions started and
continued upto 1212 hrs. At 1212 hrs.,
due  to interruptions, House was
adjourned to meet again at 1400 hrs.

09.12.2011 0 01 4 58 At 1102 hrs., interruptions started and
continued upto 1103 hrs. At 1103 hrs.,
due to interruptions, House was
adjourned to meet again at 1200 hrs.

At 1259 hrs., due to interruptions,
House was adjourned for the day.

15.12.2011 0 02 4 42 At 1149 hrs., due to interruptions,
House was adjourned to meet again at
1200 hrs.

At 1221 hrs., interruptions started and
continued upto 1223 hrs. At 1223 hrs.,
due to interruptions, House was
adjourned to meet again at 1400 hrs.

1 2 3 4
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At 1406 hrs., due to interruptions,
House was adjourned for the day.

16.12.2011 — 5 45 At 1104 hrs., due to interruptions,
House was adjourned to meet again at
1200 hrs.

At 1211 hrs., due to interruptions,
House was adjourned for the day.

19.12.2011 — 2 32 At 1218 hrs., due to interruptions,
House was adjourned to meet again at
1400 hrs.

At 1410 hrs., due to interruptions,
House was adjourned to meet again at
1600 hrs.

21.12.2011 0 09 1 35 At 1104 hrs., interruptions started and
continued upto 1111 hrs. At 1111 hrs.,
due to interruptions, House was
adjourned to meet again at 1200 hrs.

At 1212  hrs. interruptions started and
continued upto 1214 hrs. At 1214 hrs.,
due to interruptions, House was
adjourned to meet again at 1400 hrs.

22.12.2011 0 01 2 09 At 1209 hrs. interruptions started and
continued upto 1210 hrs. At 1210 hrs.,
due to interruptions, House was
adjourned to meet again at 1400 hrs.

At 1411 hrs., due to interruptions,
House was adjourned to meet again at
1530 hrs.

28.12.2011 — 1 06 At 1654 hrs., due to interruptions,
House was adjourned for the day.

Total 0 29 76 21

Time calculated on the basis of normal time of the House i.e. from 11 A.M. to 1 P.M. and
from 2 P.M. to 6 P.M.

1 2 3 4
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(vi) Statement indicating matters of Urgent Public Importance
raised (a) after question hour and (b) before the adjournment

of the House for the day during the Ninth Session of the
Fifteenth Lok Sabha

Date No. of No. of Members Time
Matters who Taken
raised spoke/associated

` H.  M.

22.11.2011 NIL NIL NIL

23.11.2011 NIL NIL NIL

24.11.2011 01 03 0  02

25.11.2011 NIL NIL NIL

28.11.2011 NIL NIL NIL

29.11.2011 NIL NIL NIL

30.11.2011 NIL NIL NIL

01.12.2011 NIL NIL NIL

02.12.2011 NIL NIL NIL

07.12.2011 17 26 0  43

08.12.2011 21 39 0  44

09.12.2011 02 03 0  02

12.12.2011 25 40 0  54

13.12.2011 19 27 0  40

14.12.2011 NIL NIL NIL

15.12.2011 NIL NIL NIL

16.12.2011 NIL NIL NIL

19.12.2011 20 40 0  44

20.12.2011 13 18 0  33

21.12.2011 22 32 0  56

22.12.2011 20 23 1  03

27.12.2011 NIL NIL NIL
28.12.2011 NIL NIL NIL
29.12.2011 09 69 0  24

Total 169 320 6  45
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22. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS OF
BUSINESS TRANSACTED DURING THE NINTH SESSION

OF FIFTEENTH LOK SABHA

Business Time taken Percentage of
the total time
taken

H  M

BILLS
(a) Government Bills @38 34 45.36

BUDGETS —
(a) Railway Budget 03 24 04.00
(b) General Budget 05 21 06.29

CALLING  ATTENTION  NOTICES 02 19 02.72

DISCUSSIONS —
(a) Short Duration Discussions (Rule 193) 09 24 11.06
(b) Discussion Under Rule 191 00 05 00.09

MATTERS OF URGENT PUBLIC IMPORTANCE 06 45 07.94

MATTERS UNDER RULE 377 00 23 00.45

MOTIONS —
(a) Motion Under Rule 388
(b) Adjournment Motion   @05   36 06.59

QUESTIONS 06 25 07.55

STATEMENTS —
Rule 372 and Direction 73A 01 06 01.30

OTHER MATTERS such as Oath or Affirmation, 05 39 06.65
Papers Laid on the Table, Obituary References,
Questions of Privileges, Points of Order, Personal
Explanations, etc.

Total 85 01 100.00

@Discussed together with Government Bills.
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